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Assam

MR SPEAKER: Now the question
-3 thet leavé Be granted to $hri 8, M.
Baneérjee to move his adjournment
motion on price rise. Those in favour
#hay Dlease rise in their sedts....I find
¢hat the number is more than 50
‘Leave is granted.

At what time you would like to take
$t up for discussion?
SOME MEMBERS: After Lunch.

MR. SPEAKER: Do vou want to
-dake it up today?

SOME HON. MEMBERS: Yes.

MR, SPEAKER: If the House
agrees, instead of 4.00 P.M., we can
-take it up immediately after Lunch.
“The Minister's statement can be cir-
culated. He can 'ay it on the Table
.of the House (Interruntions) or h2
can make it after discussion.
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1 think we can take it up tomorrow.
(Interruptions). Let us accommodate
him. It can be taken up as the first
item tomorrow.

12.35 hrs,
RE. SITUATION IN ASSAM
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SHRI SAMAR GUHA (Contai): I
have a submission to make to you~
In the last meeting that you conveyed
of the leaders of Opposition Purties,
we raised the language riots in Assam
and it as agreed that the Government
will make a statement op the law and
order situation in Assam and on the
basis of that, there will be a discus-
sion, But, i, to-day's business paper,
I do not find there is any such item.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour), What is happening in
Assam is a shame to this country. It
is a shame to any civi'isation and this
Government and this Party is at the
root of all this trouble and it is a
si'ent spectator. This is not the first
time it is happening....

MR. SPEAKER: 1 am allowing a
calling attention on it for tomorrow.

Mr. Piloo Mody, whatever be their
ohjections regarding wwether it is a
gqucstion of Parties opposite to  you
or otherwise, so far as the dignity and
docorum of this Housz is concerned,
inside this House I d» not think it is
rreper that peop'e should come with
signe and symbnls.  You ca= fdn ary
thing outside, tut it is very improper
in thiz House.

SHRI SHYAMNANDAN MISHRA:
(Begusarai): His dog is alsp wearing
it.

12.27 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

PAKISTAN'S CONTINUED INTRANSIGENCE
IN RESPECT OF DELINEATION OF LINE OF
ACTUAL CONTROL IN JAMMU AND
KASHMIR.
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWA SINGH):
Mr. Speaker Sir, Hon'b Members
would recall my statement in the
House on August 30, at the conclusion
of the meeting between the represen.
tatives of India and Pakistan, wherein
I had conveyed the agreement of both
sides to the delineation of the line of
control in Jammu and Kashmir along
its entire length, I had a'so stated
that mbps showing this agreed )ine
would be exchanged by both side and
that delineation of the line would be
completed by the 4th September,
1972 and withdrawals to the inter-
national border would be completed by
the 15th September., In accordance
with the Simla Agreement the line of
contro! had to be mutually respected,
therefore its delineation has to be
agreed so that its inviolability may
be ensured by both sides.

The Senior Military Commanders of
India‘and Pakistan, who were entrust-
ed with the task of delineating the
line of control on maps, have so far
held § rounds of discussions. By the
“Tth round which was cocmpleted on
18th  October, an agreement was
reaed on 19 :maps delineating the
entire length of the J]ine of control
from the Chamb area on the
national border to Partapur sector in
the North. These maps were to be
signed in the 8th round. On that
occasion, however Pakistan’s Senior
Military Commander raised a fresh
contraversy over a pocket approxi-
mately 14 square miles in area which
is in Pakistan’s octupation but sepa-
rate from the line of control. Several
messages have been exchanged bet-
ween the Chiefs of the Army Staff
of India and Pakistan on this issue
and as a result further meetings took
place between the Senior Military
Commanders o November 7 and 8.
However, these discussions failed to
iron out the differences. It is now
being considered whether the stage
has been reached for a :meeting at
another level tg resolve this question.

inter~ -

Honourable Members would appre.
ciate that as the talks are stil in pro-
gress, it would not be in our national
interest to discuss this matter in
greater detail. The major task
delineation of the line of control in
Jammu and Kashmir, in terms of the
Simla and Delhi Agreements has been
completed on maps. It is hoped that
the remaining problem will also be
resolved by further pilateral discus-
sions. After the delineation of the
line of control is approved by the
two. Governments the withdrawal of
troops to the international border will
be completed in the ghortest possible
time. We hope that Pakistan Govern-
ment will view this matter in a rea-
listic and constructive manner.
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..... wherein I had conveved the
agreement of both sides to the deli-
neation of the line of control in Jam-
mu and Kashmir along ita entire
length.
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SHRI SWARAN SINGH: 1 will
confine myself to the specific points
he has asked me either to clarify or
give further information. I would
like to say that the statement of the
hon. member that there is any Aiffer-
ent projection by different Ministers
is not correct.

He asked whether our Commander
made an offer to Pakistan to withdraw
troops from the main Punjab-Rajas-
than-Gujarat-Pakistan border, keep-
ing this issue apart. Yes, an offer was
made, as has appeared in the news-
papers. It was a gvo_:\xl offer. . .

SOME HON. MEMBERS: No, no.

SHRI SWARN SINGH:....and the
fact that Pakistan did not accept it
is perhaps of some consolation to the'
hon. Member opposite. That should
be the criterion as to whether we
looked after our interest or not: he
would agree with me there.
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SHRI ATAL BIHARI VAJPAYEE:
Had Pakistan agreed then?

SHRI SWARAN SINGH: There was
absolutely no change in Government's
stand. All along we had taken the
view that the line of control in Jammu
and Kashmir has to be delineated first,
because there is the agreement that
it has to be mutually respected, Both
sides should know what it is before
it can be respected. Herlce the inevi-
tability of agreement on the delinea-
tion of the line of control as it exist-
ed on 17 December 1971 in Jammu
and Kashmir. As that has not yet
been finalised, if therc are any out-
standing matters, we canont raise a
public debate about the substance of
that because  bilateral agrement
means that both sides, although hav-
ing different approaches, different
stands, will sit down and try to strai-
ghten out matters, iry to come to a
mutually acceptable arrangement. It
rhould be appreciated that in any
negotiations of that impotrance and
delicacy, no side should take a public
stand. That does not help the nego-
tiators in carrying on their negotia-
tions. It was for this reason that 1
had mentioned that point in my state-
ment.

SHRI ATAL BIHARI VAJPAYEE:
Then why has Pakitsan taken a publie
stand?

SHR1 SWARAN SINGH: Pakistan
has not taken any public stand.
There may be some public statement
by certain people; we do not regard
that as a public stand at all, unless
there is a formal communication to us
or a statement by any of their Minis-
ters or officials.

As for the progress that has been
made, I have mentioned that 19 maps
have already been initialled—agree-
ment has been arrived at. ‘If there is
a difference of opinion, we should, ac-
cording to the Simla Agreement, try
to resolve it bilaterally. If the mili-
tary commanders at that level cannot
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resolve it, then perhaps military com-
manders at another level can. If even
then that is not resolved, there can be
a meeting at some other level, at civi-
lian officials level or even at govern-
ment level. Because let us not for-
get that the essence of the Simla
Agreement is that there should be
peaceful settlement of disputes and
it should be arrived at bilaterally.
When there is this bilateralism, there
can be different of opinion. If by
bilateralism, we feel that there is no
difference of opinion or difference of
approach, then there is no need for
negotiation.

So this should be viewed in this
perspective, and we should not run
to the conclusion and make state-
ments to this effect that we should get
out of the Simla Agreement because
Pakistan have not accepted a particu-
lar point. Then we should repudiate
the whole agreement; that is not a
correct attitude. We do not accept the
validity of this stand. We have taken
a deliberate decision to resolve all
differences between India and Pakis-
tan bilaterally and by mutual agree-
ment. There "may be difficulties;
there will be difficulties. The Prime
Minister has rightly said that we get
this impression that Pakistan’s stand
has hardened, but that does not mean
that by that hardening of attitude we
should give up the basic point, name-
ly. that the two sides should settle the
issues by mutua)] agreement and bila-
terally,. We adhere to that, and we
hope that Pakistan also, in accordance
with the statement meade by Presi-
dent Bhutto and by other Government
spokesmen, would adhere to the let-
ter and spirit of the Simla agreement.
We do hope that the outstanding dis-
pute between the two, or the gues-
tion that still remains unresolved.
would be resolved by mutual discus-
sion.

SHRI ATAL BEHARI VAJPAYEE:
What about the Chhamb area?

sfr T gax feg (e9)
"wrAAT s Sga, o gferwr o
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SHRI SWARAN SINGH: I would
like only to say that I have already
uccepted this position, that the stage *
has arrived when serious considera-
tion can be given as 1o whether dis-
cussion ut another level may or may
not be undertaken. -

SHRI SAMAR GUHA (Contai): Sir,
it ‘was the intention " and hope and
aspiration of the wohle of the Indian
people, after liberation of Bangladesh,.
that will be restored in the Indian
sub-continent, and perhaps with that
hope, although prematurely, and with-
out, I should say, study,—our Govern-
ment have been steadily deluding
themselves—the  Government haye
relied {00 much on a person who is
known as politically mercuria! anc
who is known as an unreliable person.

13 hrs.

We entered into the Simla Pact
with the hope that it will be possible
for us to have peace in the Indian
sub-continent, Certainly I agree with
our hon. Minister that peace is our
objective and we should not try to
do anything which will harm the
cause of peace. The objective of Simla
pact was peace. But where is peace?
I= the spirit of peace anywhere clin-
ging to the Simla pact? If it is not.
why should we, why India should
cling to it? What national interest
will it serve if India clinged to the
dead ghost of Simla pact? The hon.
Minister- says that in our national
interest we should not discuss the
matter in greater detail. What is that
national interest? The day before
yvesterday, the Prime Minister in an
address to the Congress Party said
something; she said: despite our best
efforts, “it seems peace will continue
to elude us": “Pakistan’s attitude has
hardened”. She has also accused big
Powers and said: “there is not go-
ing to be peace because some big
Powers do not like it."

Look at the two diverging view-
points: one put forward by the Prime
Minister herself that the attitude of
Pakistan is hardening and some big
powers are not allowing restoration
of peaee in this continent. She cate-
gorically says so. It is hot a techni-
cal question of demarcation of lines;
it i samething more; the Prijoe Mi-
nistar says so0; but our hon. Miniater
says thet it is a technical question
snd only dalineation of horder s
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there; he does not want to go into grea-
ter details. In the nationa] interest,
the Prime Minister has given a warn-
ing to the whole nation while the hon.
Foreign Minister sayg it is a technical
thing. It is not so. What dosgs it
mean? This has pesn apily described
by Mr. Bhutto himself on 3rd Geto-
ber. He said that ‘“India was resil-
ing from the Simla pact”; further he
=ays that 1.77 sg. miles might be a
tiny piece of land and this piece of
land is not thé most important thing;
‘but it is the “principle” that is involv-
ed. It is not a question of small piece
of land; it is a quetsion of principle,
Our Frime Minister looks at the
whaole problem from the point of view
of greater perspective. Even from
ihe point of view of the principle as
has been rightly said by Mr. Bhutto
himself, the question of principle is
involved, not a tiny piece of land;
otherwise he will not be foolish
cnough as he would not have endan-
gered the future of 5,000 sq. miles of
Pakistani territory, nor the future of
93,000 prisoners of war. During these
4! months after the signing of the
3imla Pact, something has happened
and the attitude of Pakistan has
chenged: In the course of the dis-
cussion on the Simla pact, we tried
to draw the attention of the Govern-
ment; 1 was net allowed to conclude
my speech. We have relled on Mr.
Bhutte too much, 1 said: “you are
hyperbolically hailing the paet”. I
sajd that the Government missed the
most opportune: momerit to restore
peace in the Indian sub-continent by
their premature haste in having a
bilateral pact with Pakistan, in ex-
clusion of Bangla Desh. Now Pakis-
tan ip: beinging in many issues Iike
the ispue of puisoners of war, recog-
nition: of Bangledesiy, issue of Pakis-
tani eitizens new in: Baagladesh and
S0 on. You know thet the: UN: is go=
ing to diseuss the Yogeslaw resolution
oo the. iseus of recognition of Bangla-«
dmln,  Therefove; it will be abselutely
Wrong and ageinst the matibnal inde-
Iasts if we. Jaak at the questisn ealy
troaw the. point: of. view of this piees
&l land or that plecs of land I re-
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peat that we have made a mistake in
having talked.with Pakistan exclud-
ing Bangladesh. ‘Peace in the sub-
continent is indivisible. Without an
undersiending between India, Bangla-
desh and Palistan together, there is
not going te be peace in the sub-
cont.nent,

1 want to know why the Prime
M.nis2r has mad: a siztement the
day before tl.at Pakistan’s attitude has
hardened, that peace is eluding us
and that sorpe big powers are not
allowing us to have peace in the sub-
aontinent. After the failure of two
deadlines for completing the delinea-
tion of the line of wontrol in Jammu
and Kashmir, 1 want to know whether
the Goverrment of India has the right
to say that as soon as delineation is
completed, the army will withdraw,
without having another round of offi-
cia] talks between India and Pakis-
tan. I als» want to know whether
it is a fact that within one year after
the war, Takistan has amassed huge
arms and ammunitions from China,
USA and other paris of the world
and whether it is a fact that by quit-
ting SEATD, Pakistan has reactivat-
ed CENTO with a view to develop its
war potential. The news has also
appeared in the press that Pakistan
has mobilise-d some of the armaments
in the border....

MR. SPEAKER: You are going
much beyon i the scope of the calling
attention mution.

SHRI SAMAR GUHA: I want to
know whetner the Government will
have a fresh thinking on the issue of
the Simla Pagt and whether before
the recognition of Bangladesh by
Pakistan, we will refuse to withdraw
from the occupied territory.

MR SPEAWER: Only one question
is sllowed umder the rules, but so
many questions are being asked.

SHRI SWABAN SINGH: I will
_try to saswaer the highly philesophical
pact of his questions. ...
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SHRI SAMAR GUHA: Not philoso-
phical at all; it is as realistic as you
and I are.

SHRI SWARAN SINGH: He has
also put some questions. He asked,
why should the Prime Minister make
the statement which has been publish-
ed in the press? Of course, this was
an assessment of the situation and
the Prime Minister made a correct and
very timely statement. There is no-
thing further to be said about that
statement. Then he said, two dead-
lines were fixed for completing the
delineation and because they could
not be adhered to, therefore we should
not talk of withdrawal.

SHRI SAMAR GUHA: The Prime
Minister has alarmed the whole
nation.

SHRI SWARAN SINGH: This is
not a correct approach. In fact, we
want the delineation to. be completed
and the time frame has been agreed
upon that withdrawals will take place
after delineation of the line of control
is mutually agreed upon. OQur effort
should be to find mutually acceptable
agreement and as soon as that agree-
ment is arrived at, we adhere to our
undertaking that the troops will be
withdrawn.

The fthird question that he asked
is that Pakistan is collecting arms and
we should take note of it. Of course,
we have taken note of it. We are
not sitting idle. But just to make
this type of statement of an alarmist
character does not help anyone. My
colleague, the Defence Minister....

SHRI SAMAR GUHA: It is not cor-
rect to say...

MR. SPEAKER: I would request
the Minister not to give a reply if he
interrupts like this at every stage.

SHRI SWARAN SINGH: I think
it is a good step that Pakistan has left
SEATO, because we have been totally
opposed to any defence pact. 1f she
leaves CENTO also and joins the group
of non-aligned countries, it will be =
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good development. So, they have
gone half way and I do not see why
you should object to that.

SHRI SAMAR GUHA:
object to that.

MR. SPEAKER: Why don't you
have a little patience to listen to the
reply?

SHRI SAMAR GUHA: The question
of reactivisation of CENTO has 3 new
meaning.

I do not

SHRI SWARAN SINGH: The
CENTO has always been there. We
know that Pakistan is a member of
the CENTO. We are fully aware of
the goings on in the CENTO context
and any planning that we have either
in the external relations or in the
matter of the security of the country

will certainly take note of all these
factors.

He has raised a rather interesting
point that we should not talk to
Pakistan on any matter unless they
recognise Bangladesh. I think the
objective is that there should be nor-
malisation of relaties in the sub-con-
tinent. So, we should not allow any-
thing to stand in the way of the re-
alisation of that objective, and we
should continue to sort any diffegences
that might be there. Anything, mut-
ually agreed upon between India and
Pakistan in fact helps the situation
in the entire sub-continent, includ-
ing Bangladesh, and I would request
the hon. Member to view it in that
light.

PROF. MADHU DANDAVATE
(Rajapur): Mr. Speaker, Sir, be-
fore I pose a few specific questions
to the hon. Minister, I would like to
say a word to clarify the peropecture
of these questions. As a seen pasist
I believe that any heightening of
tension between Pakistan and India
always strengthens the growth of
communal reaction in both the coun-
tries and, therefore, it any efforts
for durable peace fhil it is a matter
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of deepest regret to me. Therefore,
it I pose a few questions to the hon.
Minister, I do so more in anguish
than in anger, The guestion of hap-
piness does not arise at al'.

In the context of the stagnated
talks on delineation, President Bhutto
remarked that efforts are being made
by India to redraft the entire Simla
Pact, and that too at a new level of
Army commanders’ meeting. If this
is the position, does not the hon.
Minister feel that this statement of
President Bhutto iz an indication of
the tremendous troubles that Presi-
dent Bhutto is facing at home?

Secondly, though the Simla Agree-
ment was characterised as a new
break-through, is it not a fact that
new difficulties that are being created
on the question of delineation are
really the hang-overs of the past
Indo-Pak relations, particularly on
the guestion of Kashmir?

Thirdly, though President Bhutto
took over the reins from the military
regime there are again hang-overs of
the past and still there is a substantial
hold of the army rule and army per-
sonnel and the influence which the
military personnel still wield is creat-
ing new and fresh difficulties in the
problem of delineation.

My next guestion is....

MR. SPEAKER: Mr. Dandavate,
the rules are very definite, According
to rules, only one question is allowed.
You can ask one gquestion, inter-link-
ing all its parts. Please don't make
my position awkward. It is very
embarrassing for me to allow you
question after gquestion.

PROF. MADHU DANDAVATE:
1 always try to be brief and precise.
1 will take less time than what others
have taken.

Is it not a fact that there is a con-
fiict of  interests between President
Bhutto and prominent personnel of
the Army? Is it not a fact that Mr.
Tikka Khan who had a very notorious
record in Bangladesh is realising the
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fact that interest of President Bhutto
lies in going to the people of Pakistan,
telling them, “I have a new feather
in my cap. I am prepared to swallow
the bitter pill of Simla Agreement
because that will give me an oppor-
tunity of getting back the occupied
territory of Pakistan from the hands
of India and also, at a later stage,
bring about the release of Pakistani
prisoners of war.”? That is the in-
terest of President Bhutto.

The conflict of interest of the Army
is that senior Army officers realise
today that the moment delineation is
completed, the deadlock is solved and
the withdrawal of troops begins, they
will come face to face with reality
of Bangladesh and, since the Bangla-
desh Government has already decided
to go in for the trial of war criminals,
they will have to face the situation.
They feel, if senior military officers
are returned back, this will be the
difficulty that will be created. As a
result of that, the Army peoDle are
trying to put military pressure and
trying to create difficulties on the
problem of delineation.

As far as the involvement of forelgn
powers is concerned, I would like the
hon. Minister to make a categorical
statement as to what are the foreign
powers which, according to the Gov-
ernment, are involved and what is
the political situation, specially, In
the Asian sub-continent which is res-
ponsible for the intervention of
foreign powers. As a political reality
as well as a political strategy, would
the Government like to declare very
categorically that we are all out for
peace, that we will make genuine
and sincere efforts to honour the
Simla Agreement, but, if consistently
new difficulties sre created by Pakis-
tan, we cannot take it for granted
that this option of the Simla Agree-
ment remains open indeflnitely? Are
we not going to put some condition
and give an Indication that if they
consistently go on creating new di-
fcultles and putting new pressures,

" the option of the Simla Agreement
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is not going to be indefinitely open to
them?
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On the same background, I would
like to know whether with a new
situation developing in talk with
Pakistan, that has in effect almost
nullified the Simla Agreement, there
is the need to face, the problem of
delineation and other problems in a
new way? Since, in effect, they are
almost nullifying the spirit of the
Silma Agreement, even as a strategy
as well as a political reality, shall we
not take a new stand now and go to
the extent of bringing Bangladesh
into the picture? You can say, “if
you continue these nefarious activities
and obstructionist methods, we have
to insist that recognition of Bangla-
desh by Pakistan will have to be one
of the conditions.”

With this attitude, I would like to
get a clarification from the hon,
Minister about it

SHRI SWARAN BINGH: If I may
say sa, in regard to some of the
queries that the hon. Member has
raised, same of the doubts that he has
expressed, he has also tried answer
them in the latter part of his formu-
lationa. I would not like to go into
them.

1 would like to say one thing. I
would like to resist the temptation of
going intq the background of what is
happening in Pakisten, what are the
internal relations between the Army

_ and the political wing. We have to
deal with a Government, with a
spakesman of the Gavernment. What
are the internal processes that go on is
a matter of interest and we keep our-
selves informed. But it is not custo-
mapy to wake comments on what is
heppening inside Pakistan, as to what
age the campulsions, what are the
boekeg, what are the obstructions, to
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Government of Pakistan, Now there
can be a temptation of adopting this
attitude that you should speed up,
say, the implementation of the process
of Agreement and if you do not, then,
as he said, we will say that we close
the Simla Agreement or add a new
candition to it. That is not our at-
titude; 1 may say this frankly. Simla
Agreement is a self-contained docu-
ment and it has alse laid down the
basis on which differences between
India and Pakistan can be resolved.
1 have mentioned # a number of
times and I will repeat it. There are
two essential points: one is that
there will be bilateral discussions and
agreements and the second, there will
not be any resort to use of force, ie,
by peaceful discussion. Both are ex-
cellent principles and to give an im-
pression that we are trying to find
some excuse for getting out of this
arrangement is neither proper, nor is
it in our interest. It is not in the
interest of peace either. This iz the
best way alse to keep the interest of
other countries in this region or out-
side agencies to the minimum. You
cannot think in isolation. Some coun-
tries will continue to have interest;
this can be a friendly interest or this
can also be an unfriendly interest.
The best way to keep this interest
out is to stick te the basic ideals and
the basic principles of the Simla
Agreement, namely, not to resort to
use of force and to settle differences
bilaterally, We are all-out for peace
apd it is a mgood thing to be all out
for peace. We should do everything
to ensure that there iz peace in this
sub-continent. That helps everybody;
it helps India, i% helps Paltistan, it
helps Bangladesh. ..

SHRI SAMAR GUHA: But Mr.
Bhutto thinks otherwigse.

SHRI SWARAN SINGH: We should
try to ensure that he gives up that
thinking rather than that you. also
fall a victim to.that line of thinking

PROF. MAPHU PANDAVATE: K
you permit mre, ¥ will ask for & chowi-
fleation: '
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My specific question is this—I had
ashed this question, but he has given
2 reply—] would nof say anything
.about the question of scrapping the
Simla Pact. But would you give an

impression that, indefinitely, this
<option is open?
SHRI SWARAN SINGH: 1 think

that there is no question of option.
There is a positive element that the
iwo sides will resolve all their diffe-
rences bilaterally and peacefully. I
would stick to this. What is the point
in getting out? What is the point in
.enabling Pakistan to get out of it?
It is a good arrangement and it should
«continue,

¥3.24 hrs.

PAPERS LAID ON THE TABLE
PaYMENT oF BoNUs (AMENDMENT) OR-
DINANCE; Srck  TextiLe UNDERTARINGS
(TAKING OVER OF MANAGEMENT) OnmDI-

NANCE ANDp ANNUAL  AccoUnTs oOF
BoMeay Porr TrusTt, 1970-T1

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):

I beg to lay on the Table—

(1) A copy each af the following
Ordimances (Hindi and English
versiens) under provisions of

awticle 123(2)(a) of the
Comstitution -~

£i) The Payment of Bonus
(Amendment)  Ordinance,

1972 (No. # of I#E) pro-
mulgated by the President
an the 23 September, 1972.
[Plaeed in Library. Jee No.
LT-368/723.

((ii} The Sick Textile Under-
tekings. (Taking over of
Manggement)  Ordinance,
W72 (Ne. 9 of 1872) pro-
mulgated by the President
on the 31st Octohet, 1972.
[Placed in Library. See No.
LT-3621/721.

CrA aepy of the Annusl
Acounts (MSadf smd English
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versions) of the Bombay Port

Trust for the year, 1970-71

and the Audit Report thereon.
[Placed in Library. See No.
LT-3822/72].

NOTIFICATION UNDER BANKING CoM-

PANTES (ACQUISITION AND TRANSPER OF

UNDERTAKINGS) ACT, AND THE THIRD

InTer™M REPORT OF THE THIRD PAY

CoMMISSION RE. FURTHER INTERIM
RELIEF

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. K.
GANESH) :

I beg to lay on the Table—

(1) A copy each of the following
Notification (Hindi and Eng-
lish wversions) under sub-
section (5) of section 9 of the
Banking Companies (Acqulsi-
tion and Transfer of Under-
takings) Act, 1970:—

(i) The Nationalised Banks
(Management and Miscel-
laneous Provisions) (Second
Amendment) Seheme, 1972,
publisthed in Notification
No. 8.0, §75 (E) in Gazette
of India dated the 4th
September, 1972. (Placed in
Library. See No. LT-3623/
72].

(ii) The Nationaliset Banke
(Managament and Misesl.
laneeus Provisiens) (Third
Amendment) Scheme, 1972,
published in Netificedion
No. 3.0, %1 () in Gssette
of India dated the Ikth
September, 1872. [Ploced in
Library. See LT-3624/72].

(2) A copy of the Thind Interim
Report (Hindi aad English
versions) ef #ie Third Pay
Commission o Further
Interim, Relied te Central
Government Employees.

MPlaced i Librury. See No.
LY.3020/T2].



